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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
SIXTH SESSION
(ADJOURNED MEETINGS)

THE KARNATAKA PANCHAYAT RAJ (AMENDMENT) BILL, 2015
(L.A. Bill No. 18 of 2015)

A Bill further to amend the Karnataka Panchayat Raj Act, 1993.

Whereas it is expedient further to amend the Karnataka Panchayat
Raj Act, 1993 (Karnataka Act 14 of 1993) for the purposes hereinafter
appearing:

Be it enacted by the Karnataka State Legislature in sixty-sixth year of
Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Panchayat Raj (Amendment) Act, 2015

(2) It shall come into force at once.

2. Amendment of section 5.- In the Karnataka Panchayat Raj Act,
1993 (Karnataka Act 14 of 1993), (hereinafter referred to as the Principal
Act) in Section 5, in sub-section (4).-

(a) for the words, "not less than fifty percent" the words "Subject to an
overall limit of one half rounding of to the next number" shall be
substituted;

(b) in the Second proviso, after the words "in the Panchayat area" the
words, "and such rotation shall be continued for a period of ten years" shall

be inserted.

3. Amendment of section 9.- In Section 9 of the Principal Act, after
sub-section (b), the following shall be inserted, namely,-

"(c) It shall be the duty of every person whose name appears in the
voters list of a Grama Panchayat to vote at the election of panchayat and it
shall be compulsory. However, he will be free to cast his vote in favour of
none of the candidates contesting election as indicated in sub-section (d).

(d) If Election Commissioner makes a suitable provision, the qualified

voter shall cast his vote in favour of none of the candidates contesting at the



election, in case where he does not want to cast his vote in favour of any
candidate."

4. Amendment of section 44.- In section 44 of the principal Act, in
sub-section (2) in clause (c), for the words, "not less than fifty percent" the
words "Subject to an overall limit of one half of the total number rounding of
to the next number " shall be substituted;

5. Amendment of section 46.- In Section 46 of the Principal Act, in
sub-section (1) for the words "thirty months" the the words "five years" shall
be substituted.

6. Amendment of section 123.- In section 123 of the Principal Act,
in sub-section (3),-
(a) for the words, "not less than fifty percent" the words "Subject to an

overall limit of one half rounding of to the next number" shall be
substituted;

(b) in the First proviso, after the words "in the taluk" the words, "and

such rotation shall be continued for a period of ten years" shall be inserted.

7. Amendment of section 125.- In section 125 of the Principal Act,
after sub-section (2), the following shall be inserted, namely,-

"(3) It shall be the duty of every person whose name appears in the
voters list of a Taluk Panchayat to vote at the election of panchayat and it
shall be compulsory, however, he will be free to cast his vote in favour of
none of the candidates contesting election as indicated in sub-section (4).

(4) If Election Commissioner makes a suitable provision, the qualified
voter shall cast his vote in favour of none of the candidates contesting at the
election, in case where he does not want to cast his vote in favour of any
candidate.”

8. Amendment of section 138.- In section 138 of the principal Act,
in sub-section (2) in clause (c).-

(a) for the words, "not less than fifty percent" the words "Subject to an
overall limit of one half of the total number rounding of to the next number "
shall be substituted;

(b) for sub-section (3), excluding the proviso the following shall be
substituted, namely,-

"(3) The term of office of every Adhyaksha and every Upadhyaksha of
Taluk Panchayat shall, save as otherwise provided in the Act, be five years



from the date of his election or till he ceases to be a Member of Taluk
Panchayat, whichever is earlier."

9. Amendment of section 162.- In section 162 of the principal Act,
in sub-section (3).-

(a) for the words, "not less than fifty percent" the words "Subject to an
overall limit of one half rounding of to the next number" shall be
substituted;

(b) in the proviso, after the words "in the district" the words, "and
such rotation shall be continued for a period of ten years" shall be inserted.

10. Amendment of section 164.- In Section 164 of the Principal Act,

after sub-section (2), the following shall be inserted, namely,-

"(3) It shall be the duty of every person whose name appears in the
voters list of a Zilla Panchayat to vote at the election of panchayat and it
shall be compulsory, however, he will be free to cast his vote in favour of
none of the candidates contesting election as indicated in sub-section (4).

(4) If Election Commissioner makes a suitable provision, the qualified
voter shall cast his vote in favour of none of the candidates contesting at the
election, in case where he does not want to cast his vote in favour of any
candidate."

11. Amendment of section 177.- In Section 177 of the Principal Act,
in sub-section (2) in clause (c).-
(@) for the words, "not less than fifty percent" the words "Subject to an

overall limit of one half of the total rounding of to the next number" shall be
substituted;

(b) for sub-section (3),excluding the proviso the following shall
substituted, namely,-

"(3) The term of office of every Adhyaksha and every Upadhyaksha of
Zilla Panchayat shall, save as otherwise provided in the Act, be five years
from the date of his election or till he ceases to be a Member of Zilla
Panchayat, whichever is earlier."



STATEMENT OF OBJECTS AND REASON

It is considered necessary to amend the Karnataka Panchayat Raj Act,

1993 (Karnataka Act 14 of 1993) to provide for the following, namely.-

1) to increase the terms of Office of Adhyaksha and Upadhyaksha of
Grama Panchayat, Taluk Panchayat and Zilla Panchayat to five
years as recommended by High Level Expert Committee headed by
Hon'ble Member of Legislative Assembly Sri Ramesh Kumar.

2) to provide for continuation of rotation of reservation of SC, ST and
other Backward Classes and non-reserved category up to ten
years.

3) to provide for compulsory voting at Panchayat Elections.

4) to Provide for one half reservation to women in all Panchayats.

Hence the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure on account of the proposed legislative

measure.

H.K. PATIL
Minister for Rural Development and
Panchayat Raj

P. OMPRAKASHA
Secretary
Karnataka Legislative Assembly



ANNEXURE
EXTRACT FROM THE KARNATAKA PANCHAYAT RAJ ACT, 1993
(KARNATAKA ACT 14 OF 1993)

XX XX XX

5. Constitution of Grama Panchayat.- XX XX

(4) Not less than fifty percent of the seats reserved in each category,
for persons belonging to the Scheduled Castes, Scheduled Tribes and
Backward classes and of the non-reserved seats in the Grama Panchayat
shall, subject to the general or special order of the State
ElectionCommission, be reserved by the Deputy Commissioner for women.

Provided that the seats reserved under sub-sections (2), (3) and (4)
shall be allotted by rotation, to different constituencies in the Panchayat
area.

Provided further that nothing contained in this section shall be
deemed to prevent a woman or a person belonging to the Scheduled Castes
and Scheduled Tribes or Backward Classes for whom seats have been
reserved in a Grama Panchayat from standing for election to any non-
reserved seat in such Grama Panchayat.

XX XX XX

9. Right to vote.- (a) Every person whose name appears in the voters
list relating to a constituency shall, subject to the other provisions of the Act
be entitled to vote at any election which takes place in that constituency
while the voters list remains in force and no person whose name does not
appear in such voters list shall vote at any such election.

(b) No person shall vote at an election under this Act in more than one
constituency or more than once in the same constituency and if he does so,
all his votes shall be invalid.

XX XX XX
44. Election of Adhyaksha and Upadhyaksha.- XX XX

(2) Subject to the general or special order of the State Election
Commission, the Deputy Commissioner shall reserve,-

XX XX XX

(c) not less than fifty percent of the total number of offices of
Adhyaksha and Upadhyaksha of Grama Panchayats in the State from each
of the categories which are reserved for persons belonging to the Scheduled
Castes, Scheduled Tribe and Backward Classes and of those which arenon-
reserved, for women;

XX XX XX

46. Term of office and conditions of service of Adhyaksha and
Upadhyaksha.- (1) The term of office of every Adhyaksha and every
Upadhyaksha of the Grama Panchayat shall, save as otherwise provided in
this Act, be thirty months from the date of his election or till he ceases to be
a member Grama Panchayat, whichever is earlier.

(2) Salary and other conditions of service of Adhyaksha and
Upadhyaksha shall be as prescribed.



XX XX XX
123. Reservation of Seats.- XX XX XX

(3) Not less than 3lfifty percent]3 of the seats reserved for each category of
persons belonging to the Scheduled Castes, Scheduled Tribes and Backward
Classes and those of the non-reserved seats in a Taluk Panchayat shall be
reserved by the State Election Commission for women:

Provided that the seats reserved under sub-sections (1), (2), and (3) shall
be allotted by rotation to different constituencies in the Taluk:

Provided further that nothing contained in this section shall be deemed
to prevent the persons belonging to the Scheduled Castes or Scheduled
Tribes or Backward classes or women for whom seats have been reserved in
a Taluk Panchayat from standing for election to the non-reserved seats in
such Taluk Panchayat.

XX XX XX

125. Right to vote.- (1) Every person whose name appears in the
voters list relating to a constituency shall, subject to the other provisions of
this Act, be entitled to vote at any election which takes place in that
constituency while the voters list remains in force and no person whose
name does not appear in such voters list shall vote at any such election.

(2) No person shall vote at an election under this Act in more than one
constituency or more than once in the same constituency and if he does so,

all his votes shall be invalid.
XX XX XX

138. Election of Adhyaksha and Upadhyaksha and term of office.-
XXX

(2) There shall be reserved by the Government, in the prescribed manner,-
XX XX XX

(c) not less than fifty percent of the total number of offices of Adhyaksha
and Upadhyaksha of the Taluk Panchayats in the State from each of the
categories reserved for persons belonging to the Scheduled Castes,
Scheduled Tribes and backward Classes and those which are nonreserved,
for women:

XX XX XX

(3) The term of office of every Adhyaksha and every Upadhyaksha of
taluk Panchayat shall, save as otherwise provided in this Act, be Twenty
months from the date of his election or till he ceases to be a member of taluk
Panchayat, which ever is earlier:

Provided that the member who is elected as Adhyaksha or
Upadhyaksha to fill the casual vacancy in the office of Adhyaksha or
Upadhyaksha shall hold office for the remainder of the period for which the
Adhyaksha or Upadhyaksha in whose place he has been elected would have
held office if the vacancy had not occured.

XX XX XX
162. Reservation of seats.- XX XX



(3) Not less than fifty percent of the seats reserved for each category
of persons belonging to the Scheduled Castes, Scheduled Tribes and
Backward Classes and those of the non-reserved seats in the Zilla
Panchayat shall be reserved by the State Election Commission for women:

Provided that the seats reserved under sub-sections (1), (2) and (3)
shall be allotted by rotation to different constituencies in the district:

Provided further that nothing contained in this section shall be
deemed to prevent the persons belonging to the Scheduled Castes or
Scheduled Tribes or Backward Classes or women for whom seats have been
reserved in a Zilla Panchayat from standing for election to the non-reserved
seats in such Zilla Panchayat.

XX XX XX

164. Right to vote.- (1) Every person whose name appears in the
electoral roll relating to a constituency shall subject to the other provisions
of this Act, be entitled to vote at any election which takes place in that
constituency while the electoral roll remains in force and no person whose
name does appear in such electoral roll shall vote at any such election.

(2) No person shall vote at an election under this Act in more than one
constituency or more than once in the same constituency and if he does so,
all his votes shall be invalid.

XX XX XX
177. Election of Adhyaksha, Upadhyaksha and term of office.- XX
XX XX
(2)There shall be reserved by the
Government, in the prescribed manner,-
XX XX XX

(c) not less than fifty percent of the total number of offices of
Adhyaksha and Upadhyaksha in the State from each categories reserved
for person belonging to the Scheduled Castes, Scheduled Tribes and
Backward Classes and those which are non-reserved, for women:

XX XX XX

(3) The term of office of every Adhyaksha and every Upadhyaksha of
Zilla Panchayat shall, save as otherwise provided in this Act, be twenty
months from the date of his election or till he ceases to be a Member of Zilla
Panchayat, whichever is earlier:

Provided that the member who is elected as Adhyaksha or
Upadhyaksha to fill the casual vacancy in the office of Adhyaksha or
Upadhyaksha shall hold office for the remainder of the period for which the
Adhyaksha or Upadkyaksha in whose place he has been elected would have
held office if the vacancy had not occured.
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